afy Condtitution
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SHRI B, K DASCHOWDHURY:
Mr, Chsirmen .

SHRI B K. DASCHOWHURY: Let
me explain the position. We have

SHRI VIKRAM MAHAJAN We can
have & compraomuse that the debate be
adjourned so that Rule 100 will not
apply It need not go to the ballot
Government also wants this matter
Let the debate he adjourned

MR CHAIRMAN: Are you moving
this?

SHRI VIKRAM MAHAJAN: Yes, I
moye*

“That the debate on this Bull be
mmm"

MR. CHATRMAN The question is

“That the debate on this Bill be
adjouraed.”

The motign wous adopted.

DECENBER 1, 1072

Constitution
Amaty B

1623 bn,

NATIONAL RIFLE TRAINING
SCHEME BILL

SHRI 8 C SAMANTA (Tamluk):
Mr Charman, Sir, I beg to move*:

“That the Baill to provide for com~
pulsory tramming in nffe-shooting to
all able bodied citizens between
the age of twenty and thirty years,
be taken into consideration”

In the ‘Statement of Objects and
Reasons' I have given the reasons for
bringing this Bill On 5h March
1854, 1n this House a Resolution was
passed That Resolution runs thus

“This House is of the opimion that,
with a view to inculcate discipline,
marksmanship initiative and leader-
ship in the youth of Indla, Govern-
ment ghould i1mmediately provide
proper and practicable facilities to
rifle treining institutions in India™

Sir, so far as I know, something has
been done by the Government But
my intention 1s that those things which
have been done and whixch are to be
done should be codified: That 1s why,
1 have brought this Bill My Ball is
framed according to the Regolution
that was passed You will see that
my Bill Aeals with “Persons to whom
Act applirs” “Compulsory Rifie Tra-
inmg Scheme”,

1625 hrs.

[8rr1 N K P. Sawve in the Chair ]

Adwvisorv Conrnittees, power to re-
move difficulties, penalty for non-
compliance and sche ne to be laid he-
fore Parliameédt ‘Th¥se arg thé objects
of my Bfil
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we e heing sttacked by other
people from outside owr land and for
delence we wage a way and our peo-
ple go forward and we have to defend
ourselves also, So, in the circums-
tances, civil defence is the necessity.
Generally, civil defence arrangements
are being made when war is geing on.
But, for the safety of the civilian peo-
ple, every able-bodied young man, 1
have mentioned, the age of
20 and 30, should be compulsorily
given training in rife,

This rifie training was actording to
the resolution that was passed in 1954,
I wes assoclated with that resolution.
My friend, Shri Ramchandra Reddy
from Nellore, brought this resolution
on civihan rifle training scheme and
1 gave afh amendment, This amend~
ment of mine was passed. So, I have
been looking forward as to what the
Government 1s doing in pursuance of
the resolution that was passed.

After the resolution was passed, the
Government established a Central
Board fot promwotion of civilian rifle
training scheme. The Chairman of
the Board, as it stood in 1868, was the
hon. Home Minister and four Mem-
bers of Parhament and certain officers
of different Ministries of the Govern-
ment of India were members. 1 do
not know whether that Board 1s still
m existence The Government also
started bringing out one ‘Civilian Rifte
Training News’. 1 have got the first
copy of that News. Then, there 1s no
further issue. I do not know. I tried
to have some recent copies of that
from our library but the library
could not supply. So, I think it 1s
not being publishesd at present.
About the Civilian Rifie Training
Scheme, Mr. ¥, B. Chavan, the then
Home Minister wrote!

“The two aggressions that we have
experienced during the last 5 yehrs
have created unawarengss among us
for the urgency of having self-reliance
in every respect. In an emergemcy,
mobilipation of men apd material
asgumes greatest importance.”

In an emergency, the second ling of
defence should always be ready. Thare
is need to trwin eivilians for this pur-
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pose. This will stand réady to defend
the couniry as a second lne of daf~
etan in an emergency. Fhen be spys:

%

Therefore, about this Scheme, Gov-
ernment is at one with the others.
But this organisation of the riffe tra-
mmng which has been accepted by the
Government has not been codified so
far. So, for such codification I have
brought up this plece of legislation
for the ac¢eptance of the honourable
House,

Regarding the Civil Rifle Traimng
Scheme, m August 1863, the Minister
of Home Affairs forwarded to the
State Governments a revised sche-
me for intensifying the traimng of
civilians 1n the use of rifies, It was
because the Rifie Trawning Scheme
which was originally introduced in
1954 did not make the desiredq head-
way due to various reasons. Govern-
ment has adnmutted about the need for
such a Bill as thus omne.

The basic objectives of the Civil
Rifle Training Scheme are as follows:

It educates the youth of the nation
to be good markesmen. It encour-
ages healthy psport. It prepares the
citizens for self-defence. It inculcates
in them a sense of participntimg in
the couniry's defence. Regarding the
Central Civilian Rifle Training Board,
1 doubt whether that Board is func-
tioning now or not, I want o know
whether its composition has changed
in any way, If not, I would like to



Are the Btates bound assist the
afnamm
Regarding the supply of ammuni-

On the whole, my object is very
simple Actually, Government should
have brought forward the codification
Bill but they have not dohe so

As you would recall, the resolution
was passed in 1954 and now we ere
at the end of 1972 and yet no codifica-

MR CHAIRMAN Motion moved

SHRI B XK DASCHOWDHURY
(Cooch-Bebar) 1 beg to move
“That the Bill be circulated for
i the purpose of eliniting opini-
oh thereon by the 3ist March,
1978" (1)

o
i
il

e
|
:

;
;
E
g

MR CHAIRMAN These amend-
ments are also before the Houge now

Now, Shr: Ajit Kumar Saha

SHRI B K DASCHOWDHURY I
thought I would be speaking first, be-
cause the first amendment is in my
name Moreover, I have certain other
business also to attend to.

MR CHAIRMAN The hon Member
must wait for lus chance It 15 not
the rule that he should be called first
The tabling of an amendment does
not entitle him suo motu to a chance

*SHRI AJIT KUMAR SAHA (Vish-
nupur) Bhri Samanta has mtroduc-
ed his Bill on the National Rifle Train-
ing Scheme 1n this House I extend
my support to this Bill and I hope
Government will also accept the same

Bir, 1 the objects and reasons of the
Bill, Shri Samanta has referred to the
Chinese aggression and the weakness-
es of our defence preparedness
we know that apart from the Chinese

aggresslon the ocountry subjected
htwmwmuu—om

*The Origmnal Speech was delivered in Bengals



not know why? I fesl that
aggressions sheuld Mave
mentionad,

ireining should be imparied to

regime, we had seen, that the jotdars,
zamindars and the aristocracy only
enjoyed the privilege of owning
licences for fire arms and it was they
or their sons who had the benefits of
the knowledge of the use of fire arms.
The same situation unfortunately con-
tinuves even now. The poor toiling
class, the factory workers and a large
section of the youth are still being
denjed the opportunity of getting rifle
training.

Sir, Shri Samanta has also suggest-
ed that this trafning should be given
at District ahd at sub-division levels.
I would go a step further and suggest
that this scheme for rifle training
should be imparted at the level of the
panchaysats. 80% of the population of
Indla live in the villages and it is
necessary that the villagers, the facto-
ty workers and the vast majority of
the toiling class should be brought
within the compass of this scheme so
that all these men are able to contri-
bute their mite for the defence of
the country.

With these words I extend my sup-
port to this Bill and hope that Gov-
ernment would alse accept it.

SRl B. K DASCHOWDHURY
{Cooch~-Behar): I must express my
deep sppreciation of the Motion brought
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save 1its integrity and sovereignty.

Subsequently, with the advent of
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of civilisation, there could
tari



295 Nationay Bife
DR EAGNT SINGR (Bikanes); 3

fidence, (3) to organise or reorganlse
the military academy, (4) to popula-
rise knowledge and proper use of fire-
arms, (5) to ‘popularise the use ol
arms 1n & proper manner for the pur-
pose of self-defence and to defend the
country and the motherland; (6) to
d sseminate the knowledge of correct
aming, particularly amongst the agri-
cultural people and the rural people,
and to enable them to protect thewr
catitle and properties particularly in
the border areas, and also from wild
ammals, (7) to establish or co-ope-
rate m the estgblishment of rifle ranges
in different parts of the country, and
lastly, to orgashise shooting competi-
tions, excurmons, and to give a new
filip to all the able-bodied persons in
the country That 15 exactly the
spirit behind this Bill presented by
our senior friend, Shr; Bamanta

So, what 1 say is that the Govern-
ment 18 glready m this process, it has
sumply to make 1t more legalised and
to take effective measures, but nol in
this perfunctory manner Sometimes,
it 18 the National Rifle Association;
sometimes 1t i# a civilian rifles com-
mittee or some thing somewhers, some-
timeg it is the NCC, sometines, 1t 18
compulsory training for these young
boys up to a certain age, and they
make 1t optionn] thersafter The NCC
traxmng, which was made compulsory
in all the educational inetitttiens and
the collages at the unwersity level,

DECEMBES 1, ¥R
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What do we find?
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and they must serve the defence forces
whenever it 18 necessary

8o, is the case 1n Soviet Russia In
the USSR, conscription 18 in force for
everyone reaching the age of 18 years,
and the active duty period of three
years is used for political indoctrina-
ton as well as military trairing for
the defence of the country On days
when there ig no political indoctrina-
tion, they have to see or prepare some-
thing for the self-defence of the coun-
try.

In Soviet Russia, I quote “Conscripts
remamn 1n  progressively less active
reserve components for about 1B
years.” In some couhtries, it is three
and a half years, in some countries it
1g five years. In Boviet Russia it is
15 years

In France, this gort of auvihary
farce was there even from the time of
Lows XIV All these mantime per-
sons well experts, were taken in the
naval forces In those days, the ply
ing of naval shipg was regardegd as the
best type of weapon for tacticel rea-
sons. Now, the thing hax been chang-
ed, with the introduction of tew
methodology and seientile devekp-
ment of new wegponry. There is sleo
a simidr provisiem that. ablebodied-

-



scription has been changed to cartain
exceptions known as mixed-conscrip-
tion, that is, for some persons they
must go for compulsory tralming, and
after attmunment of this training they
must remain in training for at least
three and a half years.

There is also the age limit, 1e. 18
years. Samanta Ji wants it betwen
20 and 30 years. Govt. may consider
whether it should come down to 18
years or go up to 40 years or 45 years
for able bodie persons. In all these
countries we find that there was this
training. In view of the policy so
long pursued I would say in a per-
functory manner that the Govt. should
come forward to place before this
august House either a new Bill or the
Govt. should accept this bill. This
will give really very disciplined per-
sons who always be at service
to work for the country whenever
the country needs their services.
With these words I hope the entire
House and the Govt. will agree to
accept this bill, if not let the Govt.
come forward to have a new hll of

!
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to the Government to say that at this
particular stage I was opposed to this
type of training and therefore I would
not like to serve on this committee,

The main reason for this was
twenty years ago there wag a
mendous spirit of nationalism in
country and we were convineed abou
ope thing, that whoever had the abi-
lity to use the firearm will usas it for
the sake of defendsng his country or
society. But there are mischievous
elements in this country today that
are coming to the fore; it is not only
in India but all over the world and
people are beginning to take a second
look whether in this context mass
rifle trairang in the the hands of each
and everybody is the correot thing. I
would only like to draw your atten-
tion to some of these sirikes, lock-
outs,  shoot-outs, hyackings, etc. that
ere taking place all over the weorld
and consider whether millions of peo-~
ple, ihstead of throwing stones were
to upe rifles and use them effective-
Iy, whut would be the situstion of
of any organiséd governmént.

that
tre-
this
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which are prone to lawlegsness, where
a citizen at large must know how to
defend himself. But, for the aver-
age layman, 1 sheuld suggest that
rifie tramning be confined only through
rifle clubs 1n the country which are
very lberally given. Practically any
ten citizens can get together and start
a rifle club But here again there
should be certaln controls imposed
"Today once a rifle club is.registered
either through the National Rifle As-
sociation or directly, thousands of
cartridges and any amount of rifles
are avsilable for rifle training. “Any
ten citizens” 13 a very broad term
There ghould be some selective stipu-

reason is, whenever Switzerland 13 mn
danger, every citizen there would be-
come the army of the country. This
is not the case in India. We have a

various police personnel and I do not
think India really needs a second
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SHRI SUBODH I-IANSDA (Midm
pore): Mr. Clairman, Sir, 1 support
the Bill. When Dr. Karni Singh was
speaking on the Bill, perhaps he had
in' his mind what has been happen-
ing in the last ' three years in the
eastern region'of the nountry, That
is probably why he is. oppossing
the Bill. But' we read history, we
learn from history and. that tesches
us how to live in future.

As the mover of the Bill rightly
pointed Dut. in 1962, we had a very
bad experience of Chinese aggresgion
because, at that time, we were not
fully prepared.  Today, turely, our
defence ‘are very strong. * In 1971
war with Pakistan we practically had
the greatest chance and we won the
war. And today Bangladesh is free.

The Bangladesh movement was
there. ' The people of Bangladesh
wmted independence. - - But. it took

a_long time to get" independence It
is because the youth of’ 'Bangladésh
‘Wwere not prepared . at thet time and
_theywmtoacht!arthelrmmpm

e
o

Iti-most!urtmmmt-
. theyhave “got .

any day, they can attack us. What
will we do? It is true we have also

the second-line of . defence. But
still, I believe, the youth of the eoun-.
try must be trained in- rifie- shooting.

Now, Dr. Karni Singh said that
there is ample scope for giving rifle
tra:lnins It may be s0, But I feel
this is nothing but a sport. Where
is -the chance for the common iman
to get the facility for rifie training?
These facilities are limited only: 'to
big cities where there dre rifle clubs
or rifle associations. The training is

_locostlythatitismtponible for

the commop man to go to a'rifle elub
and have training there; E '

'men,betmthtstmmum

pulscry, the rifie shooting ranges
ouldb-eprwlded everywheve, it it -
is possible, We have got ‘thie police

stations; we have 'the nationel; cadet -

corps.in. the .colleges.. They: ‘have. ot
ﬂﬂeﬂzooﬁnnrmea mmﬂdﬂ\a;g




referred to a Select Com-

*SHRI J. MATHA GOWDER
(Nilgiris): Mr. Chairman, Sir, Shn
Samantha has done a signal service
to the country by bringing forward
the National Rifle Training Scheme
Bill, which envisages compulsory rifle
tramning for the people of the count-
ry withm the age-group of 20 to 30
In the Statement of Objects and
Reasons Shri Samantha has clearly
stated that with & view to strengthen-
ing and invigorating our second line
of defenec, 1t 18 necessary that every
able-bodied male citizen of our coun-
try is taught the basic fundamentals
of handling a firearm, I am sure
that this alone can be the plausmble
reason for mll of us to extend our
suppert to this Bill. I whole-hear-
tedly extend my wiling support to
this Bill. I hope that the Govern-
ment will also accept the gpirit be-
hind the Bill.

Sir, during the time of Chinese
aggression in 1862, the people living
in the border areas were helpless be-

ne rul knowledge of such
gmmmtﬁbm“dﬁwm

AGRARAYANA 10, 1804' {SAKA)
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The hon. Minister may refer to the
existence of National Cadet Caorps
and the rifle training given there,
You must be aware of the fact that
the N.C.C. provides some people at
the officer level for the Army. Then,
he mey also refer to the National
Discipline Scheme. In this House,
many hon. Members had referred to
the pitiable plight of the 600 Instruc-
tors under this Scheme, whose fatv
had been hanging in the air as a re-
sult of giving up this Scheme. Then
comes the Civil Defence under which
rifle training is rot given. Under the
Civil Defence in all corners of the
city trenches are dug on account of
the imaginary fear of air-raids and
traning in first-aid iz given so that
the myured in g war can be given
first-aid treatment. The Civil De-
fence does not make the people fit for
stuff remstance 1n a war.

Here, I am again to refer to the
Chinese Aggression in 1862 dunng
which the Chinese Army came upto
the Foot-hills of Assam without any
sort of resistance from the local peaple
and Tezpur had to be evacuated over-
tught for fear of Chinese occupation.
The people could not organigse any
resistance to the Chinese unhindred
march, It was not as if they lacked

Thousands of educated youth are
on the live registers of Employment
Exchanges. The QGovernment




307 Nationsl Rifle:
MJN&&.GMRJ

mmumbrmim‘_'

' ‘long years.
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mummhﬁukm This
argument is- unt:nable. hnmuo the
hijacking 'is not.-a - common  feature,
.mtucmm.umuummm

-are ‘trained in shooting, they do mot

begin to shoot everything . they come
acrosg. . The  stray incidents . like
hwm:ldnotheblououtof
proportion. © In any. case, that should

not be a reason for discouraging mass
rlﬂenﬂninsnenvlnzedinthislml

. Even aftér 25 years of Independence,
memﬂp&oplem now trembie
at the slght of a rifie. They shiver
in fright by the touch of & rifie.
_ Since the Giovernment are not able
to give them all the protection nece-
mhfmthehmdh!eitia
necessary that they should be' given
. rifie training en mass. Rifle train-
ing to the vast numbers of people

. living in' Tural areas will make them

the sentinels of our democracy nnd
of our ttaadom

Msnmnmq-hubunbﬂn;lng
before this House many such useful
mdmmucﬁuhﬂahﬂuw
inspite of hiz advancing age. 1 re-

- guest. that the. Government should
_ either eccept. this

Bill @8 it 18 or
bring & comprehensive - bill of  their

-own ‘envisaging - mass rmmhung._
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§ = ¥ ox péfonfcdt soaw
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SHRI VASANT BATHE (Akdla): I

organisations have become smarter
and better men and more self-confi-
dent men with a little better umform
and parading and training 1n hand'ing
of a nflle Let us, therefore, think of
taking this movement of smartening
up our even rural folk and even the
womenfolk We can start a nucleus
with every police station and tell the
police there to train the able-bodied
people 1n that entire locality Thus
does not mean that they are aill going
to have the tifles of the police station
for their use That fear need not be
there The responsibility to become a
good citizen will accompanv this
training, and I am sure that it will
definitely do a lot of good to the
country in times of emergency and
even otherwise 8o, I entirely sup-
port th~ spirt of this Bill in spte of
the fear expressed by the world-
known exp:irt in the art of shooting,
Dr Karm Siagh.

oy qwo Twdirer 2T iy
aR) wro weff fag T § W ¥ T
Y §, T fewrr g

wo Wt fag T W g A
fagrag

ot qwo CwwiiaTi fore ot
& o qoyery & wr i 4
£ e A ¥ e X § 9y
oy B § S wefivona ¥ §rre #
oy woor ey ¥ 1 o7 Wl Ow
3y o v woar sped |
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ored m=dt @At wrled, @ ot Az
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& ZATT AWM W AL ATART BT X
qIT 0% TEEA FIAY 4 1 afew sy
N agd wiv oF & awae A ad
24T § | ®lar, oF, A wifx 77 v
qF & | AT AT AGTAIR AN 7
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MR, CHAIRMAN, The debate on
this Bil} will continue on the appropri-
ate Friday.
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HALF-AN HOUR DISCUSSION

Ralp oN rug RESIDENCE OF A Dirnctor
or Ananp Bazar Patrika, Carcuria

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) . This paper
Anand Bazar Patrika, 13 a monument
of CIA's success 1n inflitration 1n India
in a vital sector of our society It 1s
4 congregation centre for that purpose
Let us find out tromn the Home Minis-
ter how many Anand Bazar Patrik.
people have visited the USA as their
guests during the last five years On
the one hand, the leaders are shout-
ing from the roof-lops about CIA
dctivities in the country, on the other,
the Anand Bazar Patrika 1s flovrish-
ing

These people have sold their con-
science to the American lobby They
congregate there and payment 1s dis-
bursed 1o them by the Anand Bazar
Patrika authorities Shri Abnik Sar-
kar one of the directors, who 1s the
eldet son of Shri Ashok Sarkar, 15 a
reporter of the Asian News Service,
1 subsidiary of the International Press
Institute Asian Division This Insti-
fute 15 a CIA joint passed iIn Hong-
kong Mamila and may other places

I, it not a fadl that Shnn Abhik
Sarkar got an accredifion frum the
West Bengal Government’s Informa-
tion and Publicity Department? They
were continuously using illegal y the
Anand Bezar Patrika and idmdustan
Standard telex system I wart to
know what the intelligence wing of
the Post und Telegraph Depariment
does

| had raised the point in the Consul-
tative Commitiee of the Home Mirus-
iry. The Miniwster of State in the
Mirustry Shri Pant, had replied They
had praised the Ananda Bazar Patrika
for the role it played in the freedom
struggle.

“About sending the mnews to
America, the Posi and Telegraph



